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fPlease find enclosed hetows.*h a copy of the ORDER/
STA{(BDER/INT* M OﬁDﬁR ’ passed by this Tribunal in the above
mentioned app,llca'l,lpr (s) on 18 C7-94 . :
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AppLICATxou un.252/1994

DATED THIS THE EIGHTEENTH DAY OF JULY,1994
. . !

. .. Mm. Justics P.K. Shyamsundar, Vice Chairman

h* - " _ M. T.v;'aahanan;‘nambor (A)

) . 1, Shri R, Sreskantappa »

; : . . Retd, passenger Guerd . -
Mudalier Strest '
Opps Sri Ram8 Temple
ARSIKERE.

2, Shri R.S. Manjunatha
S/o. Shri R, Sreekantappa
Retd, pessenger Guard
Mmudaliar Strest :
Opps Sri Rame Templu
) “RSI KERE _ ) ' seee Appli cants

~+ (By Shrd S.K. Mohiyuddin, Advocats)

g : o ’ Railway Board, New Delhi.

2, General menager

‘ Southern Railway : ’ . ,
Hd. Qre. Office _

Madras=3, . csee Respondents
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(By Shri A.N. Venugopala Goﬁd@)
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Vics Chairman)

Heard Shri S.K. Mohiyuddin for ths applicant
- and the learned Standing COunsei for the respondents, e
; see no reason to interfere in this matter and propose te

dispose of this application at the admission stage itself.

‘ 2.4 : ‘The applicant, who has retired on superannuation

,vaftar serving 35 yeers 1n‘the-Raxluays, now, wants placemsnt
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“1njuty while in service as a result of which ha had

N

for his son on the ground that he had sustained an

becoms handicapped,

3, ~ As we 80 from the application, it

would eppear thet he handled an iron rod the wrong way

and had therefors susteined soms injuries, ,Aftbr that
event, he claims to have taken treatment with the Raileay
Hospital and in dus course it is said thst his left leg

had been amputated lsading to further disablement ‘-
resulting in the right leg also bsing affﬁﬁted and

bscoming less fﬁnctional. He, therefors, wants placement
for his son in @ job on compassionate gro@ndso But, since
ha:has ratiréd and taken all the retiral benefits after
rotirmment,-ho now wants placdmunt-for_h%a song;ﬁ\tho'aailuayo,
the Railways say that they canﬁdt do‘that. They alsc say
that the applicant uae on sick list being a diébetic pationt
and hence the wound he ﬁad in his leg not raspohding to

treatment had to bs smputed to save the spreading gangerens

that would have affected his life had it been allowed to spread,
The wound caused to the applicant it is alleged wes not due N
to any major injury while parforming his duty on 1.1,1992 end

amputation of his left leg was not--dus- toﬁtha‘samu. ~ghrd = = ==

,; Hohiyuddin tells that the men had gona to the Railway Hoepital

to take traatment for the 1njury he suffered while on duty
on 1,1,1992, The Railweys deny that he has suffaered any
misfortune becausse ofvhie injury. We are also not able to

decipher from the state of affairs whether the men had

- suffered the disablement because of the injury or it was due

to the melignant diabetffe,

4, Be that as it may, it is not denied the

man retired after full service and/in due course, =g
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hafzyg recaived all the retiral #enefits and in recsipt

A

of good pension, etc. etc,

4, In the circumstences, we ses no resson
to interfere and decline the applicantts requast for

employment of his son in tha'Railways on compassionatse

groundse We, therefore, dismiss this application. No costs.
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